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(d) whether legislation validating 
these orders is likely to be introduced 
to cancel the effect of illegal promo* 
tiong by the Income-Tax Department?

The Deputy Prime Minister and 
Minister o f Finance (Shri Morarji 
Desai): (a) Yes, Sir.

(fc > The implicaions o f  the judg­
ment as to the claims o f direct rec­
ruits vis-a-vis promo tees ito Class 1 
are being examint'd in consultation 
with the Ministry o f Law.

(c) Income-tax Officers and Assist­
ant Commissioners ot Income-tax are 
appointed un«ier Section 5 o f the In- 
come-Utx Avt in22iSection 1T7 o f the 
Income-tax Act, 1961. The notifications 
appointing the officers and Assistant 
Commissioners v.et> not chaUen^vJ 
before tiie Supreme Court. Moreovsr 
Hie Income Tax Art does not make 
any distinction between Ineomo-tax 
Officers. Class I and CIa<is II. Their 
powers under the Income-tax Act are 
the same. The decision of the Sup­
reme CmiT does not renu. r invi.!i<l 
th.; o: lers p?ssed b -  I*v:>me-:ax Olli- 
cers or Assistant Commissioners of 
Income-tax 

<d) Does r. )t aris?
Financial Relations between Ceulre 

and States
291. Shri Jtladha JLiraaye:

Dr. la m  Manehar LohU:
^hri S. M. Hnnerjtse:
Shri George I’ernandcs:
Shri surendranath Dwlndjr: 
Shri Hem Barua:
Shri Iadn jit Gupta:
Shri Prakaah Vir Shastri 
Shri Sidhrshwar Pravid:
Shri M. Sundarsanam:
Shri Swell:
Or. Kami Sinrt:
Shri Klkar Singh:
Shri Ketai Biroa:
Shri A. 8 reedharan:

Will the Minister of Finance be 
pleased to state:

(a) whether Government’s attention
2.as been drawn to the Kerala and 
Andhra Pradesh Chief Ministers* sug- 
gestkM that the financial relations bet­
ween the Centre and the State* should 
be given a statutory basis;

(b ) whether it is *lso a fact that this 
subject was discussed at the Chief
Ministers’ Conference held in Delhi ia 
April, 1967; and

ic) if so, the reaction of Govern­
ment thereto?

The Deputy Prime Minister and 
Minister o f Finance (Shri Momrff 
Desai); (a) Government arc aware of 
cer.iiin reports in tlie Press to this 
effect.

(b ) and (c). The financial relations 
between the Centre and (the states are 
already cove mod by the relevant 
Articles in the Constitution.

Liberalisation of Abortion Laws
292. Shri Madha Umaye:

Dr. Ram Manohar Lohia:
Shri S. M. Banerjee:
Shri Geerge Fernandes:
Shri Onhar Lai Berwa;
Shri Liladbar Kotoki:
Shri N. R. Laskar:
Shri Sradhak;tr Supakar:
Shri Mohan Swamp:
Shri B. S. Shanna:
Shri Yashpal Singh:
Shri S  C. Samanta:
Shri Ram Khlias G «p fi:
Shri Kanwar 1-a.l Gupta:
Shri Meetha Lai:
Shri Sidheshwar Prasad:
SUrl Ramichindra TTlaka- 
Shri DholeShwar M*eSii:
Shri K. Pradhani:
Shri Heerji Bhal:
Shri K. N. Paadey:
Shri Dhireadmaath:
Shri Vfohwa Nath Paadey:
Shri Mohsta:
Shri Prakasb Vir Shastri:
Shri Regbnvfr Singh Sluutri: 
Shri Nambiar:
Shri A. B. Vajpayee;

Will the Minister of Health and 
Family Planning be pleased to state:

<«) whether Government propose 
to introduce legislation to  sflhwt
to the recommendations o f  the Bhmh 
Committee oa  liberalisation of abor­
tion laws contained in the report; an#

(b ) if so, when aod ia whs* t a * 9




